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15.35 hrs. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

REPORTED ACCUMULATION OF HEAVY 
ELECTRICAL EQUIPMENT WITH BHEL, 

BHOPAL 

PROF. MAD HU DANDAVATE 

tions and equipment worth -RS. 0.87 
crores represents over-dimensioned' 
consignments awaiting Raiiway 
clearance foI1 l:oading and despatch.' 
These will be despatched as soon as 
wagons and clearances are received. 

The rest of the equipment valued 
at Rs. 3.51 crores comprises of Rs. 2.99 

(Rajapur): I call the attention of crores worth of traction motors, gene-
the Minister of Industry and Civil rotors, control gear etc. meant for the 
Supplies to the following matter of Railways and Rs. 0.52 crore worth of 
urgent public importance and request transformers for the Punjab State 
that he may make a statement Electricity Board: It transpires now 
thereon:- / . that the equipment meant for Rail

· The reported accumulation of 
heavy electrical equipment worth 
about Rs. '14 crores with the Bharat 
Heavy Electricals Limited, Bhopal. 
as the State Eelectricity Boards, for 
whom the equipment was manu
factured, declined to lift it. 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND, 
CIVIL SUPPLIES (SHRI A. C.. 
GEORGE): Sir, The value of equip,
ment lying ready at Bhopal Unit of: 
BHEL as at the end of October, 1974' 
was Rs. 15.74 crores. This entire, 
equipment has been manufactured 
against specific customers' orders. Out 
of this, the equipment valued at 
Rs. 8.60 crores is in the rrormal pror 
cess of despatcn. The Bhopal Unit of 
BHEL has fixed a target of Rs. 95, 
crores worth of equipment for manu
facture during the current financial 
year i.e. 1974-75. The average month
ly production so far has been Rs. 6 
to 7 crores. The equipment needs 
special packing and despatch proce
dures. ThJ equipment worth Rs. 8.6 
crore8 awaiting despatch represents 
about one month's production and 
broadly corresponds to the normal 
ware-house inventory at any point of 
time. 

Out of the balance of Rs. 7.14 
crores worth of goods, equipment 

. worth Rs. 2.76 crores was awaiting 
allotment of Railway wagons for 
transportation to different destina-

ways is in excess of their current 
requirement because their loco manu
facturing programme has undergone 
certain revisions. BHEL are discus
sing with the Railway Hoard the re
vised delivery schedule for this equip
ment. The Punjab State Electricity 
Board are not able to accept 'delivery 
of the equipment got ready for them, 
due to paucity of funds or delay in 
their civil -works construction. The 
matter is under discussion between 
BHEL and the Punjab State Electrici
ty Board. 

PROF. MADHU DANDA VATE; I 
am rather surprised at the scrappy 
statement that the hon. Minister has 
made. Probably it was because this 
is a new p·ortfolio he has •assumed 
and since he was still under take-ott· 
stage ip the former Ministry that he 
has not still landed on the right 
ground as far as his new Department. 
is concerned . ... 

MR. DEPUTY-SPEAKER: Whe-
ther right or wrong, he is now on a. 
hfgher ground. 

SHRI MADHU LIMA YE (Banka) :. 
On that· everybody is agreed. 

PROF. MADHU DANDAVATE: As 
far as the statement is' concerned, if 
you car-efully go through the text of· 
the statement, you will find that even 
the information that is available from 
the newspaper reports is more· 
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comprehensive than the information 
that he has Sought to give to this 
House.

I would like to have certain clari
fications from the hon. Minister. 
Firstly, I want to know whether there 
were certain lacunae in the orders 
that Were placed by the various 
State Electricity Boards for the elec
trical equipment that they wanted to 
purchase from the BHEL. It has been 
pointed out in the newspaper reports 
that the spokesmen of the State 
Electricity Boards have complained 
that after the recent credit squeeze 
that has been introduced by the 
Reserve Bank of India, it has become 
difficult for them to purchase impor
tant equipment like transformers and 
other electrical devices and as a re
sult of that, at a number of places, 
not only in relation to the BHEL, but 
even at other places, some of the 
orders they have placed still remain 
pending.

In this connection, I would like to 
know whether the equipment is lying 
uni if ted because some of the State 
Electricity Boards have indulged in 
a lot of irregular practice^ and as a 
.result of that, their financial position 
has deteriorated considerably and that 
is why, if they have placed orders 
with BTIEL, they are not able to res
pect the orders and tako delivery ol 
the consignments. For instance, I 
would like to make a specific inquiry 
regarding one State and that again 
happens to bo the State of Bihar. It 
*■ eem? that Bihar is a bleeding giound 
for all types of corruption and it 
appear, that what is going on in 
liihur m this respect al<o has pro
bably contributed to the problem that 
I have raised m the call attention 
notice.

Has the 8 man Inquiry Committee 
headed by Mr. K. L. Vij a former 
Deputy Chairman of the CWPC 
detected some serious irregularities 
in the purchase of equipments like 
transformers for t^e State Electricity 
Board of Bihar? May I know whe-
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ther in its report the Committee had 
indicted some top officials of the 
Board including former Chairman 
Mr. S. Sahay, former Chief En
gineer Mr. Z. S. Haque etc. for those 
irregularities? Their financial posi
tion has deteriorated and. they are 
not able to take the consignments for 
which the orders were placed with 
BHEL. Is it true, in the report to 
which I made reference and which 
report has already been submitted, 
they have indicted persons who have 
indulged in malpractices. Is it true 
that they have placed orders with 
certain other firms other than the 
BHEL? Is it true that they did not try 
to find out the capacity and the capa
bility and the realiability of the firms? 
Is it true that because they h ive 
indulged in malpractices instead of re
lying on BHEL they tried to divert 
the order to some other firms due to 
which they suffered immensely? 
Their financial position therefore 
deteriorated and that is why they 
have not been able to take delivery 
of consignments after making due 
payments I want to bring this to the 
notice of the House and to the atten
tion of the Minister. I want to bring 
out the sorry state of affairs and 
point out what is happening in the 
UP State Electricity Board. This 
C A  Notice is in connection with the 
State oi -affairs m various State Elec - 
tricity Boards

Tn regard to UP I want a claiiflca- 
tion Is it true that UP Board is par
ing Rs 1 lakh daily as demurrage to 
Railways equipment worth Rs. 7 
rrorcs are still lying unlifted at 
various railway stations? It is not a 
small amount. It is Rs 7 crores 
worth and the demurrage they are 
paving is worth Rs. 1 lakh daily. 
This point is relevant in the light of 
the statement which the hon. Minis
ter has himself made. He said, upto 
October, 1974 15.74 crores worth of 
electrical equipments were iemaining 
unlifted Out of this the equipments 
worth 8.60 crores is in the normal 
process of despatch. He does not 
know whether those who had booked
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orders had· received those despatches 
or not. In the second para he said 
that out of the ba1arice of Rs. 7.14 
. cioies . worth of goods equipment 
worth R's. 2.76 crciies were awaiting 
allotment of railway wagons for 
transportation to different desfinations 
ahd equipment worth Rs. 0.87 crores 
represented overdimensioned consign
ments awaiting railway clearan'ce for 
]()lading and despatch. He has sug
gested now an element of ta'ilway 
-transport. I say, in the UP Electri-
--city Board, even on tfie basis of the 
authentic information that is avail.: 
able, it is clear that m;·, 'i_ crores worth 
of electrical equipment is lying un
]ifted· at various railway stations. 

If this backlog of huge stocks· are 
,gettihg acc'umulated at various rail
way stations then !'row carr we infer 

·that amount to which he ha:s made' 
:a reference wi11 oe transferred to the 
·parties concerned and to the State 
·Electricity Boards· concerned? 

f would like to nave a specific 
-answer. I . would also like to kil'ow 
wheth'er the equipment is lying un
lifted because of the UP' Govern

.m:ent. It was assured by fhe U.P. 
Government that advance of Rs. 60 
crores in monthly instalments of Rs. 5 
crores for development and expan
sion schemes will be given. Ap
parently you may feel this particular 
aspect is extraneous to the matter 
under eonsideration but I would link 
it to the subject matter under discus
sion because the U.P. Government 
had already assured the State Electri
city Board in Uttar Pradesh that an 
advance of Rs. 60 crores will be given 
to them and it was further told that 
inst,alments of Rs. 5 trores for deve
lopment and expansion scheme in 
terms of electrical equipments will 
be given to them. Inspite of that 
categorical assurance a news -has ap
peared in the Press that till August 
1974 only Rs. 9 crores were paid. 'Of 
course, the Chief Minister can legiti
mately say that a£terall these prono

. tineements were made at a time when 

U.P. Government was going to the 
polls and all the promises that are 
made on the eve of election-whether 
for developmental activity or for the 
expenditure to _be incurred on specific 
projects-need not be taken very seri
ously. If that be the contention of 
the hon. Minister that can explain
the problem otherwise a specific clari
fication will have to come forward. 

In this context I would like to know 
since various electricity boards that 
have placed orders for heavy electri
cal eq1tipment, it is relevant to 
know, as to what are· the losses that 
are incurred by the various electricity 
boards and it is b'ecause of that they 
a're not able to lift the consignment 
Again it is found out that th:e State 
electricity board of Uttar Pmdesh 
has lost in 1973-74' to the tune of 
Rs. 33.3 crores. Whether this loss 
that has been incurred by the Uttar 
Pradesh State Electricity Board is 
because of the fact that the supply of 
electricity from the neighbouring 
States is at a higher rate and as a 
result of that they are actually in
curring heavy losses. 

Lastly I would like to know whe
ther it is true that the engineers who 
are connected with a number uf State 
electricity _boards went on strikes for 
their legitimate demands on a num
ber of occasions because their legi
timate demands were not met. On 
the contrary at some places efforts 
were made to cow down the strikers 
and as a result of that there have 
been recurrent strikes of engineers in 
a number ·of State electricity boards 
•and whether as a result of that the 
efficiency as well as profitability of 
the State Electricity Boards have 
gone duwn? Whether income has 
gone down as a result of that. You 
say equipment worth Rs. 7 crores is 
being despatched. It is not stated 
that it has already been desP'atched. 
One is still not certain that equip
ment worth Rs. 7 crores is already 
despatched. But even assuming that 
equipment worth Rs. 7 crores is al
ready despatched out •of the equip�. 
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ment · worth Rs. 1 5  crores as far as 
the rest wo:rth Rs. 8 crores is con
cerned whether it is true that it is the 
accumulative effect of all the factors 
mentioned by me earlier. Since I 
have specifically mentioned various 
aspects, I would expect from the 
Minister a pointed answer. 

SHRI A. C. GEORGE: Sir, I am 
extermely thankful to the hon. 
Member for pointing out some of the 
difficulties and strains under which 
the BHEL is functioning. In fact, 
he made a pointed reference about 
the credit squeeze. I hope, you will 
agree with me that it is not for me 
on this point to refer to the credit 
squeeze and its repercussion. 

PROF. MAD HU DANDAVATE: 
Sorry to interrupt you. I want to 
bring to your notice that in the past, 
some time. it had happened that the 
subject matter of call attention notice 
concerned with a certain thing .... 

MR. DEPUTY-SPEAKER: I thinh 
your question is very relevant whe
ther the credit squeeze has had any 
effect ·on the payment ability of the 
various State Efectricity Boards. 
That is very legitimate. 

SHRI A. C. GEORGE: The BHEL, 
Bhopal is a vast complex and our 
proposed target of production for this. 
year is Rs. 95 crores. In an indust::y 
of this magnitude, obviously, it can 
be appreciated that at any point, uf 
time there would be at least a back
log of one month's production which 
would be in the process of· despa�ch. 
That cannot be called 'stock--piling'. 
There are various points such a pack
ing specialised consignments that are 
being despatched. That is quite 
rrormal tn any industry of this size. 
That is why in my statement I made 
a reference that in an industry of this 
size-BHEL, Bhopal, we can normally 
and tolerably expect for despatch of 
a -quantum of nearly Rs. 7 crores or 

/ 8.6 crores. But, the hon. Member 
was pointing out an important factor 
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in the sense that many of the State
Electricity. B'Oards were not lifting;, 
the equipments. That is not exactly 
the position. The position is that. 
there may be quite a huge amount of_ 
overdue payments to the BHEL._ 
But, that is not relevant in this par
ticular c,emtext because, I may explain_ 
that, out of Rs. 15.74 crores. of accu-
mulated stock, Rs. 8.6 crores. is in the· 
normal process of desp·atch. As 
pointed out, out of only Rs. 7.14 crores. 
worth of goods, equipment worth 
Rs. 2.7 6 crores was awaiting allot
ment of'. railway wagons and another-
Rs. 0.8 7 crores represented over
sized machinery awaiting railway
clearance for loading and despatch ... 
There are special types of wagons or 
carriers in which over-sized equip
ments are carried. We are keeping in .. 
touch with the Railway Ministry to. 
get the correct type of wagons so·, 
that the over-seized or other large
sized consignments can be carried�. 
But the point is this. The hon. Mem-
ber was saying that so many equip-
ments are not being lifted. There are· 
not many electricity Boards which. 
could not 11ft them. What we are.. 
pointing out is that 'Out of Rs. 3.51. 
crores comprising of traction motors., 
etc., it is on1y Rs. 0.52 crores worth. 
of goods that is not being despatched 
because of the difficulty ·of the State 
Electricity Board, namely, the Punjab.. 
Electricity Board. The rest of it was 
already despatched and it is being 
received. 

Out of Rs. 15.74 crores, Rs. 8.6(> 
crores worth of goods are the normal 
carry-over of any month. The rest 
of the equipment vallied at Rs. 3.51 
crores comprises of Rs. 2.99 crores 
worth of traction motors meant for 
the railways. The Raiiways have re
vised their schedule of requirements .. 
And subsequently, due to financial 
stringencies, they had to change.
their production programme. We are 
in touch with the Railways to make 
a·,·ailab1e the wagons as early as, 
p0ssible. As I said earlier; Rs. 0.52. 
crores worth is · of · tran'sformers for. 
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the Punjab State Electricity Board. 
The 'hon. Member was mentioning 
about Bi'har. 

Incidentially, it might be interest
ing to note that out of Rs. 8.60 crores 
which is a normal carryover of a 
month, it' is only 6 per cent which is 
assigned to Bihar. In the matter of 
overdue payments 11lso, it so happened 
that. though Rs 84.00 crores is due 
from different State Efoctricity 
Boards, only Rs. 5.59 crores is due 
from Bihar. I think the hon. Mem
ber was slightly uncharitable to 
Bihar at least 'in the matter under 
reference. 

He was mentioning about certain 
lacunae or the irregularities in the 
State Electricity Boards. I hope you 
will appreciate that it is not for me 
to comment ab'out ,any irregularity or 
lacunae, regarding the ·functioning of 
an Electricity Board, I think, he may 
well address fhis question to the 
coi:icerned Minister. I can not be 
expected to comm�nt on this. 

PROF. MADHU DANDAVATE: As 
for ar this poir.t concerned. that is 
very relevant. They place orders with 
different type of firms and again mal
practices are committed. As a resuii 
of that, their financial position went 
down and that is why they are not 
able to meet their obligations. 

MR. DEPUTY-SPEAKEn: WP 2re 
!concerned with BHEL. He is con
cerned with BHEL. His point is ttrnt 
this a·..:cumulati::Jn is no'd1ing aonu,mal. 
As to what a State El2ctricity Board 
do,es within the State, I do not think 
that will come in. · 

PROF. MADHU DANDAVATE: I 
have not raised that point. The State 
Elect'ricity Boards are r2sponsible for 
not lifting the consignmments. This 
is due to their financial position. Var
ious committees had been appointed t·o 
inquire into the P-1:il,p,ract'ices. The'y 
become very relevant because if their 
efficiency is augmented arid if rha:1-
practices are ended, their financial 
position would improve and as a 

' . ' .· · . 
. 

result, they . will be able to lift the.
consignments by making the necessary; 
payments. 

M�l· DEPUTY-SPEAKER: To the, 
extent that there is ,an unusual accu
mulation. But that is what he is .dis
puting. He says there is nothing un-
usual in the accumulation .that is.; 
there. 

PROF. MADHU DANDAVATE: To, 
them Rs. 5 crores does not mean any-. 
thing. 

SHRI A. C. GEORGE: The finan
cial stringency or difficulty of State. 
Electricity Boards has not · prevented. 
any consignment being despatched. 
We may have our financial diiffilculty 
in functioning. In spite of that, it may·· 
be very interesting for the hon. mem
ber and the House to know that BHEL, 
showed a steady improvment in res
pect of production as well as profita- -
blity. In 1972-73, the total production 
was Rs. 143 crores; in 1973-74, this: 
one unit showed an improvement to , 
the extent of Rs. 90 crores to , 
the tune of Rs. 233 crores. In the · 
matter of profitability. in 1973-74 it 
was Rs. 27 crores as against Rs. 13 
crores in 1972-73. So inspite of these 
difficulties, BHEL, were able to per- . 
form well. 

It is not for me to comment about · 
the position of State Electricity Boards 
We ar·e concerned with their. payment. 
In spite of _their payment difficulties, 
we have not held up any s,tock. We are 
faking up the matter with the Finanoe 
Ministry so that our liquidity is not 
affected. 

PROF. MAPHU DANDA VATE_: He 
started with a reference to RBI. 

MR. DEPUTY-SPE'AKER: :I thinK 
he has indirectly said that the States 
Boards hav,e a lot of outstanding dues 
to BHEL. 

SHRI A. C. GEORGE: I did say the. 
State Boards have dues, but that is . 
not hampering consignmenJs or des
patch. 
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MR. DEPUTY-SPEAKER: We are 
concerned with lifting the material, 
not the outstanding dues.

PROF. MADHU DANDAVATE: The 
State Boards have publicly stated 
that their financial position is like 
that.

MR. DEPUTY-SPEAKER: We do 
do not discuss the affairs of State 
Electricity Boards here.

SHRI MUKHTIAR SINGH MALIK: 
((Rohtak) It has bcome the practice 
with every department of Govern
ment running industries to shift theiir 
responsibility to other department like 
the Railway department, although 
the hon. Minister of Raiways has time 
and again informed the House that 
conditions on the railways are more 
than normal after the strike or better 
than ever before alter the strike. 
Take any department, the Food De
partment or the Supplies Department 
or BHEL or any other department. 
They will (accuse the railway admi
nistration for this. They cannot shift 
the responsibility. It is the joint res
it is the joint responsibility of Gov
ernment They should have some sort 
of co-ordination.

Now the Chairman of BHEL, Bho
pal. has drawn a very dosy picture 
about the Bhopal unit of BHEL But 
according to reports appearing m 
newspapers, the position is very alar
ming. A question was put about the 
lacunae in the orders placed by Elec
tricity Boards by my hon. friend. 
Prof Dandavate. Tho hon Minister 
has declined to make any reference 
to that; he has not answered it He 
t>ays as cannot say anything about 
the working of the Electricity Boards 
in various Sntes. When ho has piven 
a categoric reply that the entire 
equipment has been manufactured 
against specific orders, I would ask 
whether there is any penalty clause 
provided in the orders placed by the 
Electricity Boards or anybody also to 
BHEL, Bhopal or any other unit. 
I want to know whether there is any 
penalty clause, and if none exists, why

Heavy Electrical 280 
Equipment 1blth BHEL (CA) 

it is so. When the unit produces 
against specific orders placed by the 
Electricity Boards, if they do not lift 
the equipment or receive the con
signment, what is the penalty provid
ed for that? Why should the BHEL 
suffer for that? So, I would like to 
get a categorical answer to this 
16.00 hrs.

Secondly, the Railway Ministry is 
the accused not only in this respect, 
that they are not providing wagons 
in time. They themselves are the 
defaulters. The Minister himself says 
that “the rest of the equipment valued 
at Rs. 3.51 crores comprises of 
Rs. 2.99 crores worth of traction 
motors, generators, control gear etc. 
meant for the Railways,'’ and “ It trans 
pires now that the equipment meant 
for Railways is in express of their 
current requirement because their 
loco-manufacturing programme has 
undergone certain revisions *’ Why 
should the BHEL suffer on this 
account? It was easy for the Minister 
to have stated in his statement that 
they are having a dialogue with the 
Railway Minister. The Railway Minis
ter is here He could have very easily 
explained the postiion Why should he 
not receive the goods or lift the equip
ment? I would like to know from 
the hon Minister what sort of ro-or
dination exists for getting the diff ‘rent 
tvpes of wagons between the BHEL 
and the Rai’lwav Ministry, and who- 
there there is also anv penary clause 
if thev do not provide the w age s in 
time Whv should the BHF.L suff be
cause the rail wavs nr* not sunn'ving 
the wagons'* They have got a contract 
and they have to supply them T want 
to know whether there is anv p^na’tv 
nrnided for that

Then, I would like to bring bome 
to the hon Minister of State in the 
Ministry of Tndus+rv and Civil Supp
lies that it has not only b^rn re
ported m the papers hut on the basis 
o f talks also with the sookesmen of 
the BHEL that there are heavy dues 
to be collected by the BHEL.

NOVE#&ER ltf, 1974



ME. DEPUTY SPEAKER: That is 
i different question. You are repeat- 
ng it.

SHRI MUKHTIAR SINGH MALIK: 
But it is concerned with them. There 
are heavy dues accumulating and 
which the BHEL has to collect from 
their big customers. These are to the 
tune of Rs. 35 crores; it is about 50 
per cent of the value of the total pro
duction of BHEL. Why should it be 
so? On account of that, the finances 
of the BHEL have become very poor.

MR. DEPUTY-SPEAKER: We are 
not discussing the finances.

SHRI MUKHTIAR SINGH MALIK: 
Because of the block capital, I would 
like to request the hon. Minister to 
give us a categorical reply whether 
the stringent financial conditions have 
affected the ancillary industry and 
the small customers, because they are 
not getting the money in time from 
the BHEL. I am not taking much time 
of the House, and you also appear to 
be fei a hurry

MR. DEPUTY-SPEAKER: No, no. I 
am only seeing to the relevancy. He 
can oblige you, if you want.

SHRI MUKHTIAR SINGH MALIK:
I would like the hon. Minister •to 
give us categorical answers to these 
questions.

SHRI A. C. GEORGE: Regarding
the first part of the question of the 
hon. Member. I am sure it will be 
easily appreeiMed 'that ta a unit of 
this type, namely, BHEL the produc
tion is not the regular type of assem
bly-line production. It is all tailor- 
made, as per the customers’ demand 
and according to 'their specifications. 
There is no question of State Electri
city Boards refusing to lift the stock 
because we do not over producc and 
we do not produce a different quality. 
There is regular inspection and tests 
are carried out in a systematic way.
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I agree with the hon. Member a very 
heavy amount is outstanding from 
the different Electricity Boards. To 
an earlier question I replied casually 
and I may now mention that the dif
ferent Electricity Boards owe Rs. 114 
crores to the BHEL out of which 
nearly Rs. 35 crores is to the Bhopal 
Unit.

But that does not in any way ham
per our production programme. It 
may be creating financial difficulties 
but all the same we are going accord
ing to the schedule. The hou. Member 
was saying that I was painting a rosy 
picture about Bhopal. I should say 
that Bhopal is one Unit which has 
performed very well in spite of many 
difficulties. It may be interesting to 
know that last month production was 
about Rs. 8.37 crores as against the 
target of Rs. 6.1 crores. The target 
for the first seven months was Rs. 40 
crores and the Bhopal Unit of the 
BHEL produced things worth Rs. 43.93 
crores. The performance is 109 per 
cent o f the targeted production. In
spite of the many difficulties this has 
been done. We may be having finan
cial difficulties. We are taking it up 
with the Finance Ministry.

The hon. Member mentioned about 
the penally clause. The customers of 
the BHEL are public utilities and it 
may be rather difficult for us to insist 
on a penalty clause. All the same 
since the outstanding are mounting up 
we are thinking whether even in re
gard to the Public Sector Undertakings 
it may not be worthwhile to include a 
penalty clause because it is becoming 
•too much of a burden for the BTfEL.

Hp referred to the Ra'lways. We 
are working in perfect hutmory with 
the Railways and th-e Railways have 
been very cooperative. . .  (Interrup
tion) .

In regard to the matter of some 
accumulation at Bhopal there are 
certain products which are made in
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that Unit and they do not form part 
of the normal pattern  They are of 
a largei size or their height is much 
more s>o that  special  arrangements 
will have to be made in coordination 
with the Railways  We aie hopeful 
that we will be able to find proper 
earners and 1 do not think that this 
will piesent any pioblems

Towards the >6X1(1 of his remarks he 
mentioned  about  payment  to  the 
ancijjlary units  In&pite of  financial 
difficulties that were facing the Unit 

we have taken care to see that the 
small units  which  are  making an- 
uliai ie& are paid in ttme and mfact m 
some cases even ahead of tune.  The 
normal practice is that  payment  is 
made only after testing, that is the 
procedure  But m order to help some 
ancillary units we are making pay
ments even befoxe the usual tests are 
made  whenever  the  production  is 
delivered at the  BHEL  plant.  To 
that extent the ancillanes  are  not 

only not discriminated  against  but 
they are helped also.  The difficulties 
are not passed on to the ancillaries 
and our effort is to see that the smaller 
units thrive and progress so that ulti
mately  with  complete  coordinated 
effoit  a  total  product1 on  pattern 
whjch will be good for the country as 
well as loi the BHEL Unit  would 
emeige
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